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ORDER
PER AMIT SHUKILA, J. M.
1. This appeal has been filed by the assessee against the order u/s 263, of the

Commissioner of Income Tax(Central) dated 24.02.2015 for the Assessment Year

2011-12.

2. At the outset the Ld. AR requested for withdrawal of the appeal preferred by
it and took our attention to letter dated 23.07.2019 of the Ld. AR requesting that
this appeal may be allowed to be withdrawn for the reason that the assessee does

not want to pursue the appeal.
3. The Ld. DR does not have any objection for the said request of the 1d AR.

4. We have gone through the request submitted by the Ld. AR and since

the DR does not have any objection, the appeal is allowed to be withdrawn.
5. In the result the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on 23/07/2019.

-Sd/- -Sd/-
(PRASHANT MAHARISHI) (AMIT SHUKLA)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 23/07/2019
A K Keot
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